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' CENmAL ADAINISfBATI VS llUBJNAL 
ALLNtABAD BENQi, ALLAH/BAD 

Original Application No:.,733 of 2002 

Wednesday, this the 26th day of March,2003 

Hon'ble Maj. Gen. K.K;.Srivastava, A.At. 
Hon• ble Mr. A.K.Bhatnaga.r, J.M. 

Ran Babu s/ o Shri Sa~ya Prakash 
Aged about 42 yea.rs .ty o C. I.R. G., 
Makhdoan, Farah (Mathu.ra) u. P. 

(By Advocate : Shri K. P. Sing b) 
• 

Versus 

•• • • Applicant. 

1. Secretary Indian Council of hjricul tural 
Research, New Delhi. 

2. Director, C.I.R.G., 
Makhdoan, P. 0. Farah, Mathura.• 

3. Adninistrativ e~ Officer, C. I. R. G., 
Makhdoan, P. 0. Farah, Katbu.ra. 

4. Sh.ri I. S. Harith, Adninistrative' Officer/ 
Manber Secretazy of D. P. C. which is going to 
be held after D. L. E. ( Writ ten Exanination) 
dated 27, 28 & 29th June, 2002.1 

(By Jdvocate : Shri B. B. Si.rohi) 

O.ROER (ORAL) 

By Hon• ble~Maj. Gen. K.K. Srivastava, A.M. 

•••• ReS pond en ts. 

• • 

In this OAfiled under Section 19 of A.T. Act,1985, 

t be applicant bas prayed for quashing the notificatiorv' ci.rcul ar 

dated 16.5.2:>02 and 18/19.6.2002. 

2. Sbri B.B.Sirohi, counsel for the ~pondents Sthnitted 

that the OA has be cane inf ructuous as exanination for the 

post of A$sistant scheduled for 27, 2B & 29th June, 2002 

has al ready been held and result bas also been decl ared.1 

Contd ••• 2. 
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Tb! learned counsel for the respondents further submittea 

that the applicant has filed another OA No~ 470/20<:X:J in 

regard to his promotion "'Illich is still pending before this 

Tribunal •• : 

a. In view of tl'w! submissions made by the l'arned counse 1 
111- t he 5t,.: 

for the respondants, we are of the vie* thatLPA has becorre 

inf ructuous. At;cordingly, the OA is dismissed. Hov..e ver, 

~~the applicant has already sought consequential benefits 
• 

in OA N0~470/20CX) and can seek its consideration on the 

post of Assistant as per circulars dated 16.:..2002 and 

The right of the applicant v1ill remain 

intact subject to the out cone of the OA No ... 470/2000. 

No costs·. 
i.; 
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